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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 413/2023

In the matter of:

Dr Sandeep Kumar Gupta

...Applicant

Versus

State Of Haryana

...Respondent

REPLY ON BEHALF OF HARYANA STATE POLLUTION CONTROL
BOARD

Most Respectfully Showeth:

1.

That the above captioned original application has been filed
raising the issue of unscientific disposal of Solid waste in
revenue estate of village Dhandoor by Municipal Corporation
Hisar. It is humbly submitted that in compliance of order dated
7 July 2023, a report dated 04-09-2023 of joint committee
consisting of District Magistrate, Hisar & representative of
Haryana State Pollution Control Board has been submitted
before this Hon’ble tribunal with observations and
recommendations as detailed in the report. The content of said
reports may kindly be treated as part & parcel of the present
reply as those are not being repeated herein for the sake of

gravity.

. That Municipal Corporation, Hisar should consider the

recommendations made in the report & steps taken/to be taken
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in furtherance thereof, should be submitted for before this

Hon’ble Tribunal for kind consideration.

3. That for the non compliances of the Environmental norms as
mentioned in joint committee report dated 04-09-2023, the
answering respondent has imposed Environment

Compensation of Rs. 43 Lakhs as per details given below:

(i) Rs. 34 Lakhs for period 01.04.2020 to 31.01.2023
vide letter dated 16.02.2023.
(i) Rs. 5 Lakhs for period 01.02.2023 to 30.06.2023 vide

letter dated 26.06.2023.
(i) Rs. 04 Lakhs for period 01.07.2023 to 31.10.2023
vide letter dated 20.11.2023.

4. That the Municipal Corporation Hisar has not deposited the
above said Environmental Compensation till date. Therefore,
answering respondent has requested to District Revenue
Officer, Hisar vide letter dated 20.11.2023 (Annexure-R/1)
to initiate legal proceeding against the Municipal Corporation,
Hisar as per Revenue Recovery Act, 1890, for the recovery of

above mentioned Environmental Compensation.

In view of the submissions herein above, it is humbly
prayed that present Original Application may kindly be
dismissed qua the answering Respondent. It is undertaken to

comply with the directions passed by this Hon'ble Tribunal.

Dated:24.11.2023

Place: Hisar

Regéc'ii.al Officer

Hisar Region
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Verification

Verified at Hisar on this 24.11.2023 day of November, 2023
that the contents of para no. 1 to 4 of above reply are true and
correct to best of my knowledge and information derived from

the official record. Nothing material is concealed therein.

Réignal Officer

Hisar Region
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